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RE : QUESTION OF PRIVILEGE
MR. SPEAKER: Shri Jyotirmoy 

Bosu, M.P., in his notice of question 
of privilege against Shri Pranab
Kumar Mukherjee, has stated that on 
the 19th January, 1976, the then Hon- 
ble Minister of State in charge of 
the Department of Revenue and 
Banking while speaking in Lok 
Sabha on the “Voluntary Disclosure 
of Income and Wealth Bill” stated 
tnter alia that “the scheme of volun­
tary disclosure has proved highly
successful’ and that “according to the 
yfrteat available irtformation, it ap­
pears that 2,42,400 persons made dec­
larations of income amounting to
Rs. 741.24 crores in the aggregate/'. 
Shri Bosu, relying upon the 123rd 
Report of the Public Accounts Com­
mittee presented to Lok Sabha on the 
4th April, 1979 has observed that
“this statement of Shri Pranab Kumar 
Mukherjee was a wrong statement” 
and that “it is a clear case of breach 
of privilege of the House and needs 
to be dealt with by the Privilege 
Committee”.

*

The statement complained of by 
Shri Bosu was made on January 19, 
1976, in this House while moving a 
Bill to approve the two Ordinances 
issued, namely. Ordinance No. 15/75 
issued on 8th October, 1975 and Ordi­
nance No. 23/75 issued on 29th Nov­
ember, 1975, providing for voluntary 
disclosures of income and wealth. At 
that time, the House had before it 
two Motions disapproving the Ordin­
ance in question. In the course of 
his speech the hon. Minister observed 
thus:

“As the Hon’ble Members are 
aware, the scheme of voluntary 
disclosure has proved highly succ­
essful. According to the latest 
available information, it appears 
that 2,42,400 persons made declara­
tions of income amounting to 
Rs. 741.24 crores in the aggregate. 
The income-tax payable on the dis­
closed income wortts out to Rs. 241.14

crores, of which a sum of Rs. 151.58* 
crores has already been paid. The 
remaining amount will be paid ac­
cording to the scheme partly by the 
end of March this year and the 
remaining by the end of March,. 
19,77.

A total number of 13,382 declara­
tions have been made in respect of 
concealed wealth. The aggregate 
amount covered by these declara­
tions comes to Rs. 812.11 crores. 
The wealth tax in respect of the 
disclosed wealth works out to 
Rs. 6.91 crores of which a sum of 
Rs. 3.9*9 crores has already been 
paid. The remaining amount will 
be paid partly by the end of March 
this year and the balance by the 
end of March 1977.

The scheme of voluntary disclo­
sure has brought out a large amount 
of concealed income and wealth 
which can now be channellised into 
productive fields in the overall In­
terest of the economy. This is by 
no means a small gain and justifies 
Government’s decision to introduce 
the scheme of voluntary disclo­
sure...”
The P.A.C. in the aforementioned 

Report has observed that even ac­
cording to the representative of the 
Department of Revenue, the actual 
addition to the economy or net wealth 
was not Rs. 841 crores, but it may be 
of the order of Rs. 200 crores. They 
have further observed that “the Com­
mittee are unable to dispel their 
suspicion that a deliberate attempt 
was made to magnify the achieve­
ments of this scheme nearly by four 
times and therelby mislead the Par­
liament and the People/' The Com- 
fcnjjtteei recommended 'thfat an inde­
pendent enquiry should be conducted 
to fix responsibility for this w ilfu l 
distortion of facts.

From the above facts, it appears 
that the information given to this 
House was wholly wrong. The ques­
tion is whether the House was deli­
berately misled. If so, who is res’* 
ponsible for it? I expect the Govern­
ment to direct an inquiry in to  these
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questions without delay. This is a 
seriou.3 matter. It looks as if this 
House was taken for a ride. I would 
keep this matter pending till the 
inquiry report is available on the 
assumption that the inquiry will be 
held urgently.

SHRI JYOTIRMOY BOSU (Dia  ̂
mond Harbour): Mr. Speaker, Sir, I 
want to make only one submission...

MR. SPEAKER: Not now.
SHRI JYOTIRMOY BOSU: You cart

kindly give a date to them.
MR. SPEAKER: No please. I can­

not give you a date. (Interruptions) 
Order please. I expect the Govern­
ment to give a report. I have faith 
in the Government that they will 
submit a report.

Now we move on to Papers Laid 
on the Table. (Interruptions) I am 
on my legs. Mr. Bosu, you have not 
given any notice. I have called for 
the comments of the Government. 
(Interruptions) You know the pro­
cedure, Mr, Manohar Lai. I have to 
call for the report.

Now we move on to Papers LnM on 
the Table.

12.05 his.

PAPERS LAID ON THE TABLE
Detailed D e m an d s  for G rants  of 

M in ist r y  op Com m unication  for  
1979-80

THE MINISTER OF COMMUNICA­
TIONS (SHRI BRlJ LAL VERMA):
I beg to lay on the Table a copy of the 
Detailed Demands for Grants (Hindi 
and English versions) of the Minis­
try of Communications for 1979-80.
I Placed in Library. See No. LT-4337/ 
79],
Detailed De m a n d s  for G rants o f  
Min ist r y  of SfeiPPiNc* and T r an s ­

port for 1979-80.
THE MINISTER OF STATE IN 

THE MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (SHRI
671 LS—9.

LARANG SA1): On behalf or Shri
Chand Rim, I beg tolay on the Table 
a copy of the Detailed Demand* for 
Grants (Hindi and English versions) , 
of the Ministry of Shipping and 
Transport for 197fl-8b. tPltfcetl in 
Library. See No. LT-4330/78].
D etailed D em an d s  for  Grants or 
M in ist r y  of  S u pply  And R eh alitatiOn  

for 1979-80.
THE MINISTER OF STATE IN 

THE MINISTRY OF WORKS AND 
HOUSING AND SUPPL.Y AND RE­
HABILITATION (SHRI RAM KIN. 
KAR): I beg to lay on the Table a
copy of the Detailed Demands for 
Grants (Hindi end English versions) 
of the Ministry of Supply and Reha­
bilitation for 1979-80. [Placed in 

Library. See No. LT-4339/79].
D etailed D em an d s  for  G raNTS of  
M in ist r y  of L a w , J ustice  an d  

Co m p a n y  A ffa 'rs for 1979-80
THE MINISTER OF PARLIAMEN­

TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VERM A): Oil 
behalf of Shri S. D. Patil, I beg to lay 
on the Table a copy of the Detailed 
Demands for Grants . (Hindi and 
English versions) of the MimStity of 
Law, Justice and Company Affairs f&r
1979-80. {Placed in Library. See 
No. LT-4340/79].
N o tification s  under W elth-T a x  A ct, 
1957 and  C entral E xcise  R ules , 1944.

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): I beg
to lay on the Table : —

(1) A copy of the Wealth-tax 
(Amendment) Rules 1979, (Hindi 
and English versions) published in 
Notification No. S.O. 169(E) in 
Gazette of India dated the 30th 
March, 1979, under sub-section (4)

of section 46 of the Wealth-Tax Act, 
1957. [Placed in Library. See No. 

■LT-4341/70].
(2) A copy of Notification No. G.

S.R. 506 (Hindi and English ver­
sions) published in Gazette of India


